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pensioner the EPFO should return capital to family members of the deceased. However,
after death of pensioners, the capital is not returned to legal heirs of pensioner despite

repeated demands.

Now, the EPF Office has given a reason that they don”t have funds to return capital
to family members of the deceased pensioner. It is very unfortunate and unjust that the
Government has collected money from poor pensioners with a promise that the amount
would be returned to his family members after his death. But, not returning on some lame
excuses like “funds not available with them~ is not justified. This kind of action is eroding

the confidence of workers and public on EPFO.

Hence, | demand that the hon. Minister of Labour and Employment should intervene
and ensure that the EFPO authorities honour the commitment made to pensioners at the
time of operation of this scheme and direct authorities concerned to return capital to all
eligible family members immediately. Thank you.

Demand to restrain sale of Government equity shareholding in L.1.C.

SHRI M.V. SHREYAMS KUMAR (Kerala): | would like to raise an issue that needs
urgent attention of the Minister to intervene at the earliest before it makes severe

damage to the national economy.

The policyholders of the LIC as well as the public, at large, are deeply disturbed
with the reports that the Government has initiated the process of selling parts of its stake

in the country's largest insurance company.

The Life Insurance Corporation, the largest insurer in the world, was created
through an Act of Parliament. It is unfortunate that the Government is proceeding ahead
with a move, which will have a wide-ranging impact on the national economy, without

a thorough discussion in Parliament.

On a meagre capital base of rupees five crores in 1956, the LIC today is managing
its asset in excess of 32 lakh crore.

This move will make the concept of people's money for people's welfare give way
to profit maximization for the shareholders. This is neither in the interest of the LIC's

forty crore policy holders, nor in the interest of the national economy.
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In a situation where the country needs huge resources for development, it is
necessary that the Government should exercise its control over the household savings.

The move to sell equity of LIC will severely impact the economy and vulnerable
sections of the society. | request the Government to retain LIC as 100 per cent Government

owned institution.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention
made by the hon. Member, Shri M.V. Shreyams Kumar.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, | associate myself with the
Special Mention made by the hon. Member, Shri M.V. Shreyams Kumar.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Special
Mention made by the hon. Member, Shri M.V. Shreyams Kumar.

Demand to construct modern high capacity dams to prevent
frequent occurring floods in Bihar
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